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From,
Devendra Singh Chauhan,
Under Secretary,
Govt. of Uttar Pradesh.
To, :
The Registrar General,
Hon’ble, National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
- New Delhi- 110001

Environment, Forest & Climate =  Lucknow : Dated :p zFebruary, 2024
Change Section-7 '

Sub: Response on behalf of the State of Uttar Pradesh in compliance of Hon'ble
NGT order dated 29.11.2023 in the matter of Original Application N0.985/2019 In
Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh WITH
Original Application N0.986/2019 In Re: Water Pollution at Rania, Kanpur Dehat
& Rakhi Mandi, Kanpur Nagar, Uttar Pradesh With Original Application
N0.528/2023 In re: news report published in Dainik Jagran dated 14.08.2023
“highlights a growing concern regarding industrial pollution in the Godhrauli
village”.

Sir, :
In compliance of the order dated 29.11.2023 passed by Hon'ble Tribunal in
Original Application N0.985/2019 In Re: Water Pollution by Tanneries at Jajmau,
Kanpur, Uttar Pradesh WITH Original Application N0.986/2019 In Re: Water
‘Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar Pradesh
With Original Application No.528/2023 In re: news report published in Dainik
Jagran dated 14.08.2023 “highlights a growing concern regarding industrial
pollution in the Godhrauli village”, the response on behalf of the State of Uttar
Pradesh is enclosed herewith and being filed. Kindly place it before Honble
Tribunal for consideration. '

Enclosures: As above

Sincerely Yours,
Digitally Signed by
Ty iy ohem
Date: 03-02-2024 17:39:56

(DeViHiaFa PR Chauhan)
Under Secretary.

Copy to: Ms. Priyanka Swami, Standing Counsel, Hon'ble NGT, New Delhi for
information and further necessary action.
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Response of Government of Uttar Pradesh in compliance of
Hon'ble NGT order dated 29.11.2023 in the matter of Original
Application No.985/2019 In Re: Water Pollution by Tanneries
at Jajmau, Kanpur, Uttar Pradesh WITH Original Application
No0.986/2019 In Re: Water Pollution at Rania, Kanpur Dehat &
Rakhi Mandi, Kanpur Nagar, Uttar Pradesh With Original
Application No.528/2023 In re: news report published in
Dainik Jagran dated 14.08.2023 <“highlights a growing
concern regarding industrial pollution in the Godhrauli
village”.

1. That Hon'ble Tribunal took up the matter on 29.11.2023
and reviewed the compliance status submitted by the U.P.
Pollution Control Board & Oversight Committee report and
passed certain direétions vide orders dated 29.11.2023. The
relevant portion of the directions are reproduced below:

e 12. The over-sight committee has also submitted the report in
pursuance to the earlier orders passed in OA No. 985/2019 and OA .
No.986/201% which discloses the status of M/s. Uttar Pradesh Woaste
Management Project (UPWMP), Kumbhi, Akbarpur, kanpur Dehat and
Bharat Oil and Waste Management Ltd.(BOWML), Kumbhi, Akbarpur,
Kanpur Dehat. The inspection note of chromium dump site at
Khanchandpur, Rania, Kanpur Dehat reveals that at the time of inspection
yeHoWish soil was seen over the land surface of the site which indicated
presence of chromium. The soil sample analysis report of that area shows
concentration of hexavalent chromium beyond the permissible fimits. The
report of the three samples taken from the different site by the oversight
committee, as disclosed in paragraph no. 6, also shows presence of
hexavalent chromium concentration beyond the permiss;'bie limit. Similar
was the position noticed in respect ofr chromium dump site at Waris

Chemical Pvt.Itd. Kanpur Dehat, Heliger Chemical Pvt. Ltd.
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13. In the report, allegation of the representative of M/s. Unichem India has
been noted that four units located in district Fatehpur at the border of
Kanpur, hardly 30 kms away from the dump site at Rania namely, Ashiana
Chemical Pvt. Ltd., Ashma Chemical Pvt. Ltd., Associated Chemicals and
Madhuchandra Chemical Pvt.ltd. were never touched though they also
produced the same hazardous waste and dumped -it at the site. Hence, this
issue needs to be duly considered by the concerned authority and report in
respect of these four units is required to be submitted. The report contains
point wise response to the issue raised in the letter of Ms. Pratiba Shukla.
The response also reveals certain violations and consequential inaction by
UPP(CB.

14. During the course of argument, the Learned Counsef for the UPPCB has
stated that there are no tanneries in Ranig ddmp site and there are only
seven manufacturing units, manufacturing chromium sulphate. So far as,
Jajmau site is concerned there are 400 tanneries.

15. Learned Counsel for the applicant has submitted that the closed units
are now being converted by the Project Proponents into school, charitable
institutions, hospitals etc without restoration of soil, therefore, such -
activities on contaminated soil will have ill effect on the health of children,
patients or persons using the premises, hence, it should be immediately
Stopped.

16. The Learned Counsel appearing for UPPGB has submitted that it lies
within the jurisdiction of the state administrative authorities to stop such
activities in the contaminated area. He has further submitted that the
presence of Uttar Pradesh Ground Water Department is necessary to ensure
the restoration of quality of ground water. He has submitted that all
industries are now closed and there were only two clusters i.e. Jajmau
Cluster and Unnao Banther Cluster where the tanneries were operating and

there are about 10-15 individual tanneries operating outside the cluster.

&
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17. On perusal of the previous orders, we find that though earlier the State
of UP and UP Jal Nigam were represented before the Tribunal (order dated
08.02.2021 in OA 985/2019) but no one is present today on their behalf.
Hence, at this stage, we direct the Counsel for the applicant to serve notice
upon the State of UP, UP Jal Nigam and Irrigation Department and UP
Ground Water Board of the State through their administrative heads for
appearance and filing the response on or before the next date of hearing.
18. In OA N0.528/2023- no report has been received. An issue has been
raised that there is no piped water supply in the area concerned, therefore,
water is supplied through the tankers which is also causing health hazard.
Therefore, competent authority is directed to submit the action plan for
supplying piped water in the area cornered.

19. The respondents are direct to submit time-bound plan for remediation.
20. Let the fresh report in terms of the above directions be submitted by the
joint committee, UPPCB and State of UP within a period of 8 weeks by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

21. A copy of this order be forwarded to the joint c&mmittee, UPPCB and
State of UP by e-mail for compliance. '

22. List the matter on 06.02.2024. ..... "

That the Government of Uttar Pradesh has given directions
to Namami Gange and Rural Water Supply Department/U.P.
Jal Nigam (Rural), Irrigation and Water Resource
Department, Medical and Health Department, Minor
Irrigation and Ground Water Department for ensuring
compliance and submitting their response to the
Department of Environment, Forest & Climate Change,

GoUP with respect to directions given by Hon'ble NGT vide

4



1803

letters dated 02.02.2024. The copies of letters dated
02.02.2024 are enclosed herewith and marked as Annexure
No-01, 02, 03 & 04.

That in compliance to the order passed by Hon'ble Tribunal
dated 29.11.2023, U.P. Pollution Control Board has
submitted the response before Hon'ble NGT on 01.02.2024.
The copy of response submitted by UPPCB is enclosed
herewith and marked as Annexure No- 05.

That Chief Secretary, Government of Uttar Pradesh has
taken serious initiative regarding lifting and scientific
disposal of dumped chromium waste at Khanchandpur,
Rania, Kanpur Dehat tHrough TSDF operator in the
supervision of two tier mechanism consisting of committee
of officials from Central Pollution Control Board, National
Mission for Clean Ganga, District Administration and
UPPCB along with subcommittee of officials from District
Administration, Regional Office UPPCB and Public Work
Department. The funding was done by State Government
through Infrastructure and Industrial Development
Department, Govt of U.P. to Escrow Account operated by
District Magistrate, Kanpur Dehat. At present all the waste
has been lifted from the site and scientifically disposed
through the Common Treatment, Storage and Disposal
Facilities (TSDFs).

That it is submitted that U.P. Jal Nigam has started
supplying piped water in Khanchandpur Rania, Kanpur
Dehat since 15.07.2020 and Medical and Health

&
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Department is regularly organizing health camps at above
places.

That it is submitted that State Government has already
directed Namami Gange and Rural Water Supply
Department and U.P. Jal Nigam (Rural) to submit action

plan and ensure supplying Piped water in Village-Godhrauli,

Fatehpur also in time bound manner.

That it is submitted that State Government has directed
Medical and Health Department, Govt of U.P. for organizing
health camps in Village- Godhrauli, -Fatehpur also.

That the Government of Uttar Pradesh has reviewed the
action taken report dated 01.02.2024 filed by U.P. Pollution
Control Board (UPPCB) before Hon'ble NGT and issued
following detailed directions to UPPCB vide letter dated
03.02.2024: |

a)  That with regards to the sites of closed units which are
situated near the chromiﬁm dump site and have
establishing/operating school, charitable institutes, hospital
must be inspected and site inspection report should be
produced before the Government, so that necessary steps
could be taken to stop the impact of human activities near
the contaminated site on public health.

b) U.P. Pollution Control Board with the help of reputed
technical institutes will identify effective and appropriate
technology for remediation of soil and ground water in the
contaminated site and prepare and put up an action plan
before the Government within one month with specific

action points, responsible departments/agencies, financial

i
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resources and timelines along with milestones of work
progress.
c) Similar action plan would also be prepared by UPPCB
for disposal of lying chromium waste and contaminated
ground water remediation for village Godhrauli, District
Fatehpur and put up before the Government within one
month.
d) As the report filed by U.P. Pollution Control Board
does not show the progress regarding upgradation of
Primary Effluent Treatment Plants in Jajmau Tannery
cluster, which has to be completed before the operation of
new 20 MLD CETP, so that effluent received at the inlet of
CETP may meet the inlet standards as per the design
parameters of new CETP. The progress regarding
upgradation of PETP of tannery cluster Jajmau Kanpur
should be sent to the Government and timely completion of
the work must be ensured by UPPCB.
e) UPPCB must pursue -and ensure that recovery
certificate for realization of Environmental Compensation
from the violator industrial units as arrears of land revenue
have been issued from Office of concerned District
Magistrates and its monthly progress report should be sent
to the Government in the lprescribe-d format for review.

The copy of letter dated 03.02.2024 is enclosed
herewith and marked as Annexure No-06.
That the Government of Uttar Pradesh will review the
progress from time.to time regarding directions issued by

Hon'ble Tribunal including that with respect to ensuring

e
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piped water supply, organizing medical camps etc at Village
Godhrauli, District Fatehpur by Namami Gange and Rural
Water Supply Department/ U.P. Jal Nigam (Rural), Medical
and Health Department and ensure timely compliance of the
orders of Hon'ble Tribunal in time bound manner.

That the Government of Uttar Pradesh also submits that the
permission may be granted to UPPCB for utilization of
Environmental compensation for remediation of chromium
waste, contaminated soil and the. Ground Water as
requested by UPPCB vide action taken report dated
01.02.2024 filed before Hon'ble Tribunal.

That it is submitted that the Government of Uttar Pradesh is
committed, towards maintaining the water quality of river
Ganga and for ensuring compliance of orders of Hon'ble

Tribunal.

The above compliance report is being placed for

consideration of this Hon'ble Tribunal.

LUCKNOW
DATED: 03 -02-2024

_—""""’6'?;151 2634
( Devendra Singh Chauhan )
Under Secretary,
Environment, Forest and
Climate Change Department,

Govt. of Uttar Pradesh
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....... 12. The over-sight committee has also submitted the report in pursuance to the earlier

. orders passed in OA No. 985/2019 and OA No0.986/2019 which discloses the status of M/s.

Uttar Pradesh Waste Management Project (UPWMP), Kumbhi, Akbarpur, Kanpur Dehat and
Bharat Oil and Waste Management Ltd.(BOWML), Kumbhi, Akbarpur, Kanpur Dehat. The
inspection note of chromium dump site at Khanchandpur, Rania, Kanpur Dehat reveals that

at the time of inspection yellowish soil was seen over the land surface of the site which

indicated presehce of chromium. The soil éample analysis report of that area shows ‘

concentration of hexavalent chromium beyond the permissible limits. The report of the three
samples taken from the different site by the oversight committee, as disclosed in paragraph
no. 6, also shows presence of hexavalent chromium concentration beyond the permissible
limit. Similar was the position hoﬁced.in respect of chromium dump site at Waris Chemical
Pvt.Itd. Kanpur Dehat, Heliger Chemical Pvt. Ltd. ' E

113. In the report, allegatron of the- representatwe of M/s. Unichem India has been: noted

that four units located in district Fatehpur at the border of Kanpur, hardly 30 kms away from
the dump site at Rania namely, Ashiana Chemical Pvt. Ltd., Ashma Chemical Pvt. Ltd.,
Associated Chemicals and Madhuchandra Chemical Pvt.Itd. were never touched though they
also produced the same hazardous waste and dumped it at the site. Hence, this issue needs

- to be duly considered by the concerned authority and report in respect of these four units is
required to be submitted. The report contams point wise response to the issue raised in the
letter of Ms. Pratiba Shukla The response also reveals certain vrolahons and consequen‘nal
inaction by UPPCB.
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15. Learned Counsel for the applicant has submitted that the closed units are now Being
converted by Lthe Project Proponents into school, charitable institutions, hospitals etc
without restoration of soil, therefore, such- activities on contaminatéd soil will have ili effect
on the health of children, patients'o'r persons using the premises, hence, it should be
immediately stopped. o

16. The Learned Counsel appearing for UPPCB has submitted that it lies within the
jurisdiction of the state administrative authorities to stop such activities in the contaminated
area. He has further submitted that the presence of Uttar Pradesh Ground Water

Department is necessary to ensure the restoration of quality of ground water.

17. On perusal of the previous orders, we find that though earlier the State of UP and
UP Jal Nigam were represented before the Tribunal {order dated 08.02.2021 in OA
985/2019) but no one is present today on their behalf. Hence, at this stage, we direct the
Counsel for the applicant to serve notice upon the State of UP, UP Jal Nigam and Irrigation
Department and UP Ground Water Board of the State through their administrative heads

for appearance and filing the response on or before the next date of hearing.

18. " In OA No.528/2023- no report has been received. An issue has been raised that
there is no piped water supply in the area concerned, therefore, water is supplied through
the tankers which is also causing health hazard. Therefore, competent authority is directed

to submit the action plan for supplying piped water in the area cornered.

19. The respondents are direct to submit time-bound plan for remediation.

¢

20, Let the fresh report in terms of thé above directions be submitted by the joint
committee, UPPCB and State of UP within a period of 8 weeks by e-mail at judicial-
ngt@gov.in preferably in-the form of searchable PDF/ OCR Support PDF and not in the form
of Image PDF. |

21. _ A copy of this order be forwarded to the jolint committee, UPPCB and State of UP by -

e-mail for compliance.
22, List the matter on 06.02.2024."
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Central Ground Water Authority (CGWA). v. One representative from State Health/Health
Engineering Department. vi. One representative from State Poliution Control Board (SPCB) @) Wg’c}ﬁ
Ay wfea & T off qen RUE wifesr fad 9 & e o @ o) w0 woShodlo &
e e 29.11.2023 ERT g 3Nov0 AT 528 /2023 ¥ WiRd ey faie 21.082023 &
Iqurer ¥ B SR B RAd 08 weme F <fadt R o @ By R



B T b

1/ | 1809 ! |
7 ]( L o File N0.81-7005(099)!245!202_0-07-, a : . 1914
: ‘,/1148484512024 ] _ .

¢
- .

Hlo TH0 oS0 FRT TW TERIell # UI3U 9% 8 o 9HAeE UaEd F o f5Y

G vd frag ol ) fvm @ eifeite 2= @ 7w ) Sowo oia i 31 sufem
Rﬁ%@ﬁa‘@m%mwhwmﬁeoﬁo'wﬁﬂwaﬁé;ﬁmm16.01.
2024 BRT W (yEEOT PR @ Freie) o 1974 # aR-3 B el O
TeRiel! ¥ Ui greY O o 9NeE TR W o i 9 @ fde of A w8
- I AU o 2 f yTE wawe § "o I eRa sfew, T Rwh gn
TIRT ey f+Te 20112023 @ S UTe ¥ UMW ERiel # USY aex AW gREd ded
Y 9HUEg [aeE W "0 gAouiiod W Sifae R 9 d Sa uwE @ @ ula
WW W@mqﬁﬂﬁﬂ ﬁiﬂT‘T SOUC TATHA (Emall soenvups@redlffmall com)
I Gouou?gmﬁwa‘r@‘ HETE (Email- ms@uppcbm)as‘rﬂﬂwaammwam

- Digitalty Slgned by WISt
Date: 02-02-2024 13:41:31
Reaemrm )
o : JUR 4Eg AEg |
wfafafi—aeww  wf@, <Som aggor ffsor 96, @@Fe @1 0
GEN—51—42483 / -2 / TSI 1—46 / 23, ﬁ‘rﬂfﬁ 01.02.2024 @ 9 7 IWIHTIER QﬁTﬂ?j
vd iraend priaw g9 Ui '

TS 9,

(i Rie)
IR A |

10



1/484835/2024

1810 ' AY\Y)e_xU'ra—Z '

File N0.81-7005(099)/245/2020-07-,

IR WY A
qfeRYr, o T4 orarg aRad SFgART-7
HET-TA0SN0E10—92(3) / 81—7—2024—44(R<T) / 2018 “aoﬁo—z
| TGS : AT : 02 wad, 2024
RS vd oo e favmT,
JOY0 A |

FIAT 7o T SR AR, A9 fAwell ERT OANo. 985/2019 in Re : Water Pollution by
_Tanneriés at Jajmau, Kanpur, Uttar Pradesh WITH OA No. 986/2019 In Re : Water Pollution at Rania,
Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar Pradesh-With OA N0.528/2023 In re: news report
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....... 12. The over-sight committee has also submitted the report in pursuance to the earlier
orders passed in OA No. 985/2019 and OA No.986/2019 which discloses the status of M/s.
Uttar Pradesh Waste Management Project (UPWMP), Kumbhi, Akbarpur, Kanpur Dehat and
Bharat Qil and Waste Management Ltd.(BOWML), Kumbhi, Akbarpur, Kanpur Dehat. The
inspection note of chromium dump site at Khanchandpur, Rania, Kanpur Dehat reveals that
at the time of inspection yellowish soil was seen over the land surface of the site which
indicated presence of chromium. The soil sample ana1ysisr report of that area shows
concentration of hexavalent chromium beyond the permiﬁsible limits. The report of the three
samples taken from the different site by the oversight committee, as disclosed in paragraph
no. 6, also shows presence of hexavalent chromium concentration beyond the permissiblé
fimit. Similar was the position noticed in respect of chromium dump site at Waris Chemical
Pvi.ltd. Kanpur Dehat, Heliger Chemical Pvt. Ltd.

13. In the report, allegation of the representative of M/s. Unichem india has been noted
that four units located in district Fatehpur at the border of Kanpur, hardly 30 kms away from
the dump site at Rania namely, Ashiana Chemical Pvt. Ltd., Ashma Chernical Pvt. Ltd.,
Associated Chemicals and Madhuchandra Chemical Pvt.Itd. were never touched though they
also produced the same hazardous waste and dumpedr it at the site. Hence, this issue neéds
to be duly considered by the concerned authority and report in respect of these four units is
required-to be submitted. The Feport contains point wise response to the issue raised in the
letter of Ms. Pratlba Shukla. The response also reveals certaln violations and consequenhal
inaction by UPPCB.

15. Learned Counsel for the applicant has submitted that the closed units are now being
converted by the Project Proponents into school, charitable institutions, hospitals etc.

without restoration of soil, therefore, such activities on contaminated soil will have ill effect
on the health of children, patients or persons using the premlses hence, it should be
immediately stopped.

16. The Learned Counsel appeéring for UPPCB has submitted that it lies within the
jurisdiction of the state administrative authorities to stop such activities in the contaminated
area. He has further submitted that the presence of Uttar Pradesh Ground Water

11
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Department is necessary to ensure the restoratmn of quality of ground water

17. On perusal of the previous orders, we find that though earlier the State of UPand -
UP Jal Nigam were represented before the Tribunal {order dated 08.02.2021 in OA
985/2019) but no one is present todéy on their behalf. Hence, at this stage, we direct the
Counsel for the applicant to serve notice upon the State of UP, UP Jai Nigam and Irrigation
Department and UP Ground Water Board of the State through their administrative heads
for appearance and filing the response on or before the next date of hearing.

18. In OA No.528/2023- no report has been received. An issue has been raised that
there is no piped water supply in the area concerned, therefore, water is supplied through
“the tankers which is also causing health hazard. Therefore, competent authority is directed
to submit the action plan for supplying piped water in the area cornered.

19.  The respondents are direct to submit time-bound plan for remediation.

20.  Let the fresh report in terms of the above directions be submitted by the joint
committee, UPPCB and State of UP within a period of 8 weeks by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form
of image PDF.

21. A copy of this order be forwarded to the joint commﬁ:tee UPPCB and State of UP by
e-mail for compliance.

22. List the matter on 06.02.2024." .
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Tanneries at Jajmau, Kanpur, Uttar Pradesh WITH OA No. 986/2019 In Re : Water Pollution at Rania, '

Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar Pradesh With OA No.528/2023 In're: news report

"pubﬁshed in Dé_\‘lnik Jagran dated 14.08.2023 “highlights a growing concern regarding industrial

pollution in the Godhrauli village & 37 TRT e fa=ics 29.11.2023 &7 AT B BT

‘Eﬁ&ffﬁl*ﬂoaﬁﬁwmqﬁﬁmﬁﬂﬁze.ﬂ.zozﬁﬁg@mmﬁmﬁ%:—

....... 12. The over-sight committee has also submi.tted the report in pursuance to the earlier
orders passed in OA No. 985/2019 and OA No.986/2019 which discloses the status of M/s.
Uttar Pradesh Waste Management Project (UPWMP), Kumbhi, Akbarpur, Kanpur Dehat and
Bharat Oil and Waste Management Ltd.(BOWML); Kumbhi, Akbarpur;, Kanpur Dehat. The
inspection note of chromium dump site at Khanchandpur, Rania, Kanpur Dehat reveals that
at the time of inspection yellowish soil was seen over the land surface of the site which
indicated presence of chromidm. The sail sample analysis report of that area shows
concentration of hexavalent chromium beyond the permissible limits. The report of the three
samples taken from the different site by the oversight committee, as disclosed in paragraph
no. 6, also shows presence of hexavalent chromium con-centrah‘on beyond the permissible
limit. Similar was the position noticed in respect of thromiuh dump site at Waris Chemical
Pvt.ltd. Kanpur Dehat Heliger Chemn:al Put. Ltd -

13. In the report, allegation of the representahve of M/s. Unlchem Indla has been noted
that four units located in district Fatehpur at the border of Kanpur, hardly 30 kms away from
the d'urnrj site at Rania namely, Ashiana Chemical Pvt. Ltd., Ashma Cheimical Pvt. Ltd.,
Associated Chemicats and Madhuchandra Chemical Pvt.ltd. were never touched though they
'élgo produced the same hazardous waste and dumped it.at the site. Hence, this issue needs

" to be duly considered by the cdncerned authority and report in respect of'these four units is
required to be submitted. The report contains point wise response to the issue raised in the
letter of Ms. Pratiba Shukla. The responsé also reveals certain violations and consequential
inaction by UPPCB.

15. Learned Counsel for the applicant has submitted that the closed units are now being

13
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converted by the Project Proponents into school, charitable institutions, hospitals etc
without restoration of soil, therefore, such acﬁvities on contaminated soil will have ill effect

on the health of children, patients or pefsbns using the premises, hence, it should be
immediately stopped. '

16. The Learned Counsel appearing for UPPCB has submitted that it lies within the
jurisdiction of the state administrative authorities to stop such activities in the-contaminated
area. He has further submitted that the presence of Uttar Pradesh Ground Water

- Department is necessary to ensure the restoration of quality of ground water.

17. On perusal of the previous orders, we find that though earlier the State of Up and
UP Jal Nigam were represented bef_or_e the Tribunal (order dated 08.02.2021 in OA
985/2019) but no one is present today. 6n their behalf. Hence, at this stage, we direct the
Counsel for the applicant to serve notice upon the State of UP, UP Jal Nigam and Irrigation
Department and UP Giround Water Board of the State through their administrative heads

for appearance and filing the response on or before the next date of hearing.

18. In OA No.528/2023- no report has been received. An issue has been raised that
* there is no piped water supply in the area concerned, therefore, water is supplied through
the tankers which is also causing health hazard. Therefore, competent authority is directed

to submit the action plan for supplying piped water in the area cornered.
19.  The respondenfs are direct to submit time-bound plan for remediation.

20. Let the fresh repaort in terms of the above directions be submitted by the joint
committee, UPPCB‘and.State. of UP within a period of 8 weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form
of Image PDF.

21. A copyr of this order be forwarded to the joint committee, UPPCB and-State of UP by

é-mail for compliance.
22, List the matter on 06.02.2024."

2= A FYA R T o g wRa aifrwor, 9¥ Reel gRT oo T 528 /2023 .
4 qd UIRT ey fAE 21.08.2023 TR Integrated Regional Office of Ministry of Environment,
Forests and Climate Change (MoEF&CC). ii. Regional Director, Central Pollution Control Board (CPCB).‘-
iii. One representative from State Ground Water Authority (SGWA). iv. One representative from
Central Ground Water Authofity (CGWA). v. One representative from State Health/Health
Engineering Department. vi. One representative from State Pollution Control Board (SPCB) B ?Tgﬂﬁ -
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T Ao X ERT AR, 72 ﬁo—vﬁ’r E‘RT OA No. 985/2019 In Re : Water Pollution by

Tanneries at Jajmau, Kanpur Uttar Pradesh WITH OA No. 986/2019 in Re Water Poiluhon at Rania,
Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar Pradesh With OA N0.528/2023 In re: news report
published in Dainik Jagran dated 14.08.2023 “highlights a growing concern regarding industrial

pollution in the Godhrauli village & $f=Tidl UIRa smaer RIS 29.11.2023 ST ITch- HRA Bl
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wrie. 12, The over-sight committee has also submitted the reporf in pursuance to the earrlier
orders passed in QA No. 985/2019 and OA No.986/2019 which discloses the status of M/s,
Uttar Pradesh Waste Management Project (UPWMP), Kur(nbhi. Akbarpur, Kanpur Dehat and
Bharat Qil and Waste Management Ltd. (BOWML), Kumbhi, Akbarpur, Kanpur Dehat. The
inspection note of chromium dump site at Khanchandpur, Rania, Kanpur Dehat reveals that
at the time of inspection yellowish soil was seen over the land surface of the site ‘which
indicated presence of chromium. The soil sample analysis reporf of that arez shows
concentration of hexavalent- chromium beyond the permissible limits. The report of the three
samples taken from the different site by the oversight committee, as disclosed in paragraph
no. 6, also shows presence of hexavalent chromium concentration beyond the permissible
limit. Similar was the position noticed in respect.of chromium dump site at Wa"ris Chemical

Pvt.itd. Kanpur Dehat, Heliger Chemical Pvt7 Ltd.

13. In the report, allegation of the representahve of M/s. Unichem India has been noted
that four units located in district Fatehpur at the border of Kanpur, hardly 30 kms away from
the dump site at Rania namely, Ashiana Chemical Pvt. Ltd., Ashma Chemical Pvt. Ltd.,

Associated Chemicals and Madhuchandra Chemical Pvt.Itd. were never touched thhough they’

also produced the same hazardous waste and dumped it at the site. Hence, this issue needs -

to be duly considered by the concerned-aUthority and report in respect of these four units is
required to be submitted. The report contains point wise response to the issue raised in the
letter of Ms. Prahba Shukla. The response also reveals certain wolahons and consequential
inaction by UPPCB. ‘

15. Learned Counsel! for the applicant has submitted that the closed units are now being .

converted by the Project Proponents into schoal, charitable institutions, hospitals etc
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without restoration of soil, therefore, such activities on contaminated soil will have ill effect
on the health of children, patients or 'persons using the premises, hence, it should be

immediately stopped.

16 The Learned Counsel appeéri’ng for UPPCB has submitted that it lies within the
furisdiction of the state administrative authorities to stog such activities in the contaminated
area. He has further submitted that the presence of Uttar Pradesh Ground Water

Department is necessary to ensure the restoration.of quality of ground water.

17. On perusal of the previous orders, we find that though earlier the State of UP and
UP Jal Nigam were represented before the Tribunal (order dated 08.'0'2.2021 in OA
985/2019) but no one is present today on their behalf. Hence, at this stage, we direct the
Counsel for the applicant to serve notice upon the State of UP, UP Jal Nigam and Irrigation
Department and UP Ground Water Board ofrtl‘1e State through their administrative heads

_ for appearance and filing the respense on or before the next date of hearing.

18.  In OA No.528/2023- no report has been received. An issue has been raised that
there is no piped water supply in the area concerned, therefore, water is supplied through
the tankers which is also causing health hazard. Therefore, competent authority is directed

to submit the action plan for supplying piped water in the area cornered.
19. The respondents are direct to submit time-bound plan for remediation.

20. Let the fresh report in terms of the ab'oye directions be submitted by the joint
committee, UPPCB and State of UP within a period of 8 weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PBF/ OCR Support PDF and not in the form

of Image PDF.

21, A copy of this order be forwarded to the joint committee, UPPCB and State of Up by
e-mail for compliance.

22, List the matter on 06.02.2024.". 7
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¥ ‘1?5 LG Rt ﬁ:ﬁfﬁ»21.08.2023 ENT Integrated Regional Office of Ministry of Environmen_t,
Forests and Climate Change {MoEF&CC). ii. Regional Director, Central Pollution Control Board (CPCB}.I
iii. One representative from State Ground Water Authority (SGWA). iv. One representative from
Central Ground Water Authority (CGWA). v. One représentah’ve from State Health/Health
Engineering Department. vi. One representative from State Pollution Control Board (SPCB) 1 Y%’giﬁ
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L}%s!:ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
o wo ' | : s '
Ref. No HOGSS({/Cﬁ 2 l N&T- “ 6/ 20 ZL| Date O‘"OQ-'Q—L'
To,
The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi,
E-mail - judicial-ngt@gov.in

Subject: Submission of Response of U.P. Pollution Control Board in compliance of
Hon'ble NGT order dated 29.11.2023 in the matter of Original Application
N0.985/2019 In Re: Water Pollution by Tanneries at Jajmau, Kanpur,
Uttar Pradesh WITH Original Application No.986/2019 In Re: Water
Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar
Pradesh With Original Application No.528/2023 In re: mews report
published in Dainik Jagran dated 14.08.2023 “highlights a growing
concern regarding industrial pollution in the Godhrauli village”.

Sir,

In compliarice of Hon’ble NGT order dated 29.11.2023 in Original Application
N0.985/2019 In Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh
WITH Original Application No.986/2019 In Re: Water Pollution at Rania, Kanpur Dehat
& Rakhi Mandi, Kanpur Nagar, Uttar Pradesh With Original Application No.528/2023
In re: news report published in Dainik Jagran dated 14.08.2023 “highlights a growing
concern regarding industrial poliution in the Godhrauli village” the responsc of UPPCB

and status report is being filed herewith.
It is requested that the aforesaid report may be presented before the Hon'ble

Tribunal for kind consideration.

Yours faithfully,
Encl: As above. '
(Sanjeev L%mar Singh)
Member Secretary
2@%_1:2?61 I @S, TR, T.C.-12 V, Vibhuti Khand, Gamti Nagar,
26010 Lucknow - 226 010
mﬁi ¥ @ 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
+ 05222720764, 2720676 Fax : 0522-2720764, 2720676

E-mail :info@uppcb.com

's‘-ﬂﬂ : info@uppcb.com
website : www.uppch.com

* www.uppcb.com ] :
: 19
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Response of U.P. Pollution Control Board in compliance of
Hon'ble NGT order dated 29.11.2023 in the matter of Original
Application No.985/2019 In Re: Water Pollution by Tanneries
at Jajmau, Kanpur, Uttar Pradesh WITH Original Application
No.986/2019 In Re: Water Pollution at Rania, Kanpur Dehat &
Rakhi Mandi, Kanpur Nagar, Uttar Pradesh With Original
Application No.528/2023 In re: news report published in
Dainik Jagran dated 14.08.2023 “highlights a growing
concern regarding industrial pollution in the Godhrauli
village”.

1. That Hon'ble Tribunal took up the matter on 29.11.2023
and reviewed the compliance status submitted by the U.P.
Pollution Control Board & Oversight Committee report and
passed certain directions vide orders dated 29.11.2023. The
relevant poftion of the directions are reproduced below:

....... 12. The over-sight committee has also submitted the report in
pursuance to the earlier orders possed in OA No. 985/2019 and OA
N0.986/2019 which discloses the status of M/s. Uttar Pradesh Waste
Management Project (UPWMP), Kumbhi, Akbarpur, Kanpur Dehat and
Bharat Oif and Waste Management Ltd.(BOWML], Kumbhi, Akbarpur,
Kanpur Dehat. The inspection note of chromium dump site at
Khanchandpur, Rania, Kanpur Dehat reveals that at the time of inspection

~ yellowish soil was seen over the land surface of the site which indicated
presence of chromium. The soil sample analysis report of that area shows
concentration of hexavalent chromium beyond the permissible limits. The
report of the three samples taken from the different site by the oversight
committee, as disclosed in paragraph no. 6, also shows presence of
hexavalent chromium concentration beyond the permissible limit. Similar
was the position noticed in respect of chromium dump site at Waris
Chemical Pvt.ltd. Kanpur Dehat, Heliger Chemnical Pvt. Ltd.

13. In the report, allegation of the representative of M/s. Unichem India has
been noted that four units located in district Fatehpur at the border of
Kanpur, hardly 30 kms away from the dump site at Rania namely, Ashiana
Chemical Pvt. Ltd., Ashma Chemical Pvt. Ltd., Associated Chemicals and
Madhuchandra Chemical Pvt.ltd. were never touched though they also
produced the same hazardous waste and dumped it at the site. Hence, this

20
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issue needs to be duly considered by the concerned authority and report in
respect of these four units is required to be submitted, The report contains
point wise response to the issue raised in the letter of Ms. Pratiba Shukia.
The response also reveals certain violations and consequential inaction by
UPPCB.

14. During the course of argument, the Learned Counsel for the UPPCB has
stated that there are no tanneries in Rania dump site and there are only
seven manufacturing units, manufacturing chromium sulphate. So for as,
Jajmau site is concerned there are 400 tanneries.

15. Learned Counsel for the applicant has submitted that the closed units
are now being converted by the Project Proponents into school, charitable
institutions, hospitals etc without restorotion of soil, therefore, such
activities on contaminated soil will have ill effect on the health of children,
patients or persons using the premises, hence, it should be immediately
stopped.

16. The Learned Counsel appearing for UPPCB has submitted that it lies
within the jurisdiction of the state administrative authorities to stop such
activities in the contaminated area. He has further submitted that the
presence of Uttar Pradesh Ground Water Department is necessary to ensure
the restoration of quolity of ground water. He has submitted that all
industries are now closed and there were only two clusters ie. lajmau
Cluster and Unnao Banther Cluster where the tanneries were operating and
there are about 10-15 individual tanneries operating outside the cluster.

17. On perusal of the previous orders, we find that though earlier the State
of UP and UP Jal Nigom were represented before the Tribunal (order dated
08.02.2021 in OA 985/2019} but no one is present today on their beholf.
Hence, at this stage, we direct the Counsel for the applicant to serve notice
upon the State of UP, UP Jal Nigam and Irrigation Department and UP
Ground Water Board of the State through their administrative heads for
appearance and filing the response on or before the next date of hearing.
18. In OA No.528/2023- no report has been received. An issue has been
raised that there is no piped water supply in the area concerned, therefore,
water is supplied through the tankers which is also causing health hazard.
Therefore, competent authority is directed to submit the action plan for
supplying piped water in the area cornered.

19. The respondents are direct to submit time-bound plan for remediation.
20. Let the fresh report in terms of the above directions be submitted by the
joint committee, UPPCB and State of UP within o period of 8 weeks by e-

21



¢ !

1821

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image POF.

21. A copy of this order be forwarded to the joint committee, UPPCB and
State of UP by e-mail for compliance.

22. tist the matter on 06.02.2024. ....."

That it is submitted that during the hearing Learned
Counsel for the applicant has submitted that the closed
units are now being converted by the Project Proponents
into school, charitable institutions, hospitals etc without
restoration of soil; therefore, such activities on contaminated
soil will have ill effect on the health of children, patients or
persons using the premises, hence, it should be immediately
stopped. That Regional Officer, U.P. Pollution Control Board,
Kanpur Dehat has sent a letter dated 18.01.2024 to Sub
Divisional Magistrate, Akbarpur, Kanpur Dechat for taking
necessary action regarding construction activities by M/s
Waris Chemicals Pvt. Ltd. Kanpur Dehat.

That it is submitted that U.P. Pollution Control Board has
sent a letter dated 30.10.2023 to Director, Ground Water
Department (U.P.) for profiling of groundwater and providing
necessary suggestions regarding remediation of ground
water at the contaminated site at Khanchandpur Rania,
Kanpur Dehat. In this regard, Directbr, Ground Water
Department vide letter dated 22.11.2023 has informed that
Chromium is a heavy metal and its testing facility is not
available in laboratories of Ground Water Department (U.P.).
The copies of letter dated 30.10.2023 and letter dated
22.11.2023 are enclosed herewith and marked as Annexure

No.-1 & 2
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That it is submitted that the work of groundwater
remediation could only be started after removal of lying
chromium waste and stabilization of contaminated soil, so
that their effect is ruled out from groundwater. The action
plan for remediation of ground water in Khanchandpur
Rania, Kanpur Dehat will comprise of following steps :

a) Removal of Chromium Waste - Completed.

b) Soil Remediation - Selection of institute/agency for soil
remediation at site itself.

¢} Ground Water Profiling - Selection of institute/agency
for this work and selection of technology.

d) Pilot Plant Study - Selection of institute/agency for
installation of Pilot Plant.

e) Evaluation of result of pilot plant study.

f) Ground Water remediation - Selection of institute/
agency to execute ground water remediation project as
per the findings of ground water profiling and pilot
plant study.

That UPPCB had sent letter dated 30.06.2023 and

21.11.2023 to reputed institutes for providing guidance for

effective technique for groundwater remediation and

installation of a pilot plant. The copies of letters dated

30.06.2023 and 21.11.2023 are enclosed herewith and

marked as Annexure No.-3.

That it is submitted that in response of that, only proposal

from CSIR-Indian Institute of Toxicology Research is

received for Development and installation of a pilot plant for

the removal of chromium VI metal from groundwater of
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contaminated site at Khanchandpur, Rania, Kanpur Dechat.
The proposed timeline for this study will be two years and
the charges for proposed study are approx. Rs 211.00 Lakhs
+ Applicable GST (18% as on date), for which fund will be
required. That Hon'ble NGT may please grant the permission
for payment of this Project from the Environmental
Compensation account of the State. The copy of proposal
received from CSIR-IITR Lucknow is enclosed herewith and
marked as Annexure No.-4.

That it is submitted that UPPCB has also sent letter dated
18.01.2024 to reputed technical institutes for providing
proposal for effective technique for remediation of Soil and
groundwater of the contaminated site at Khanchandpur,
Rania, Kanpur Dehat along with methodology of
implementation, timeline and costing details. The response
is awaited from the institutes. After the receipt of proposal
and finalisation of DPR, the project could be implemented
after permission from Hen'ble NGT to grant for payment of
this Project from the Environmental Compensation account
of the State. The copies of letters dated 18.01.2024 is
enclosed herewith and marked as Annexure No.-5.

That it is submitted that the health camps are being
organized on regular basis by the Medical and Health
Department, Govt. of U.P. As per the report regarding Health
Camps organized in Khanchandpur Rania, Kanpur Dehat
from November 2022 to January 2024, there are no signs of
the adverse healith effects of chromium were found on the

patients examined during health camps organized in village
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Khanchandpur. The reports of health camps are attached
herewith and marked as Annexure No.-6.

That it is submitted that U.P. Jal Nigam is regularly
supplying drinking water through tubewell/overhead tanks
in the affected areas of Khanchandpur Rania, Kanpur Dehat
since 15.07.2020.

That in compliance of Hon'ble NGT order for supplying
piped water in the affected area of Village-Godhrauli,
District-Fatehpur, U.P. Pollution Control Board has issued
direction to UP Jal Nigam, vide letter dated 16.01.2024
under section 33A of Water (Prevention and Control of
Pollution} Act 1974 for submission of time bound action
plan for supplying piped water in the affected area of
Village-Godhrauli, District-Fatehpur. The copy of letter
dated 16.01.2024 is attached herewith and marked as
Annexure No.-7.

That it is submitted that the contaminated site is partially in
the ownership of Government and partially with the private
land owners. The stabilization of soil and thereafter
afforestation by Miyawaki technique is proposed to be done
through CSR activity. Party has been selected for voluntarily
doing the CSR activity after handing over the land to them
for only above activity. Regional Officer, U.P. Pollution
Control Board, Kanpur Dehat has sent letters dated
12.09.2023 and 13.10.2023 to Sub Divisional Magistrate,
Tehsil Akbarpur, Kanpur Dehat for facilitating in providing
this land for the same. Executive Officer, Nagar Panchayat,

Rania, District Kanpur Dehat vide its letter dated
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20.12.2023 has informed that Nagar Panchayat Committee
in it meeting dated 02.12.2023 has given no objection in
proposed Miyawaki afforestation. After execution of above
project the soil will be stabilized and Miyawaki afforestation
will provide clean air in the surrounding atmosphere. The
copies of letters dated 12.09.2023, 13.10.2023 and
20.12.2023 are enclosed herewith and marked as Annexure
No.-8.

That it is submitted that U.P. Pollution Control Board had
imposed Environmental Compensation of Rs. 280.01 Crore
against 08 defaulting industries on 14.04.2022. Hon'ble
NGT has revised the amount of Environmental
compensation imposed by UPPCB, considering the appeal
filed by industries vide order dated 05.12.2022, 15.12.2022,
& 16.01.2023 in Appeal Nos. 14, 15, 16, 17 and 18 of 2020.

The detail of revised Environmental Compensation is as

follows :
Sr.No. | Name & Address of industry Environmental Revised
compensation environmental
amount imposed compensation
by the State Board | amount by Hon'ble
(Rs.) NGT (Rs.)
Chandani Chemicals Pvt, Lid. 27.40,62.295.00 23,09,31,000.00
1 Khanchandpur , Rania, Kanpur
Dehat
Heilger Chem Pvt. Ltd. VIIL.- 39,62,13,484.00 25,52,34,375.00
2 Chiraura, Raipur, Rania,
Kanpur Dehat
3 Rukmani Chemicals Pvt. Ltd. 46,89,51,039.00 13,69,56,375.00
Rania, Kanpur Dehat
Amelia Textiles & Chemicals 14,61,66.558.00 11,92,50,000.00
4 Pvt. Ltd. 23, Khanchandpur,
Rania, Kanpur Dehat
Waris Chemicals Pvt Ltd. 44.34.53.042.00 25,39,68,750.00
5 Khanchardpur, Rania, Kanpur
Dehat
6 Cerulean Chemicals Pvt. Lid. 87.69,99,345.00 -
Khanchandpur, Rania, Kanpur
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Dehat

Kaleena Chemicals, Pvt 18.02,72.088.00 -
7 Village Malo. GT Road.
Chaubepur, Kanpur Nagar

Bharat Chemical Udhyog C/O 1,40,07.150.00 -
Smt Tarannum Fatima W/o
Shri Sahabuddin and Shri
Sahabuddin $/o Mohd Nafees,
8 39/72. Majecd Ahmad Road,
Kanpur Nagar and
Shrilftekharul Amin, Shri
Iqbal Ahsan, Shri Waqarul
Amin

That it is submitted that U.P. Pollution Control Board has
also given direction vide letter dated 07.02.2023 to the
concerned industries to deposit the environmental
compensation as per the orders of Hon'ble NGT dated
05.12.2022, 15.12.2022 & 16.01.2023 in Appeal Nos. 14,
15, 16, 17 and 18 of 2020 with copy to District Magistrate,
Kanpur Nagar for necessary action. The environmental
compensation has not been deposited by any industry till
now.

That U.P. Pollution Control Board has sent a letter dated
19.09.2023 to District Magistrate Kanpur Dehat for recovery
of Environmental Compensation from the erring industries
as arrears of land revenue in accordance with law. The
copies of letter dated 19.09.2023 are enclosed herewith and
marked as Annexure No.-9.

That it is submitted that the response of UPPCB on the

report of oversight committee regarding issues raised in the
letter of Ms. Pratiba Shukla is attached herewith and

marked as Annexure No.-10
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That it is submitted that no tannery unit exists in
Khanchandpur Rania, Kanpur Dehat. The cluéter of
tanneries is at Jajmau Kanpur, which is far away from
Khanchanpur Rania, Kanpur Dehat. The tanneries at
Jajmau Kanpur are involved in different processes like
processing of raw hides to finished leather, processing of
raw hides to wet blue hides and processing of wet blue to
finished leather. The tanneries have their own Physio
chemical based Primary Effluent Treatment Plant as per the
characteristic of effluent generated. Primary treated effluent

is further treated through 36 MLD (9 MLD industrial

“effluent + 27 MLD domestic sewage) CETP Jajmau, Kanpur

operated and maintained by U.P. Jal Nigam, Kanpur Nagar.

That it is submitted that in order to improve the
treatment capacity of CETP Jajmau, Kanpur, Central
Government has taken effective initiation and for Jajmau
Tannery cluster, National Mission for Clean Ganga, New
Delhi has approved and sanctioned 20 MLD CETP worth Rs.
554 Crore, as per Honble NGT direction. The Special
Purpose Vehicle "Jajmau Tannery Effluent Treatment
Association {JTETA)“ of member tannery units and district
administration headed by District Magistrate, Kanpur Nagar

has been formed.

That the Jajmau Tannery Effluent Treatment
Association (JTETA) has allotted the work of construction of
CETP to M/s VA Tech Wa Bag Ltd. after finalizing the tender
with approval from NMCG. NMCG has also appointed
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construction engineer to supervise the ongoing work and
estimated time of completion was 13.08.2023 initially, which
1s now reported to be upto April 2024. The new CETP is
being constructed in the same premises of existing CETP
and the treated effluent is proposed to be used for irrigation
after dilution with treated STP effluent. NMCG has also
reviewed the progress of installation of 20 MLD CETP time to
time with concerning stakeholders. As per the information
provided by JTETA, vide letter dated 01.02.2024, the
physical progress of the project upto December 2023 is as

below :
JAchieved Over afl Project
Balance [Percentage
St No. | DESCRIPTION UOM [TOTAL [Qty up to ) " °"|completion|completion
Dec 21 Quantity [completion o date as per
BEOT
CETP
i Excavation (Ex) CuM | 245099 245041 1058 100%
2 Plain Cement Concrete CuM . 5959 5522 337 94%| 98%  P25-Qct-23
3 Reinforced Cement Concrete CuM 30034 29419 515 98%
CCRU
1 Excavation (Ex) CuM 14554 14554 0 100%
2 Plain Cement Concrete CuM 269 151 0 100%| 100% P25-Oct-23
3 Reinforced Cement Concretet CuM 2680 2793 0 100%
ZLD
1 Excavation (Ex) CuM 356 3499 70 98%
Plain Cement Concrete CuM 255 208 47 82%| 100% [25-Oct-23
Reinforced Cement Concreld CuM 1782 1953 0 100%
C&C
1 | Gravity pipe line M 18820 16439 2381 87%
2 Pumping line M 6700 6137 563 92%| 88%  25-Oct-23
3 |Grand Total M 25520 22576 2944 88%
CETP, CCRU, and C&C
1 |Excavation CuM | 274334| 270082 4252 98%
2 | Plain Cement Concrete CuM 7483 5342 1141 85% 96% 25-Oct-23
3 [Reinforced Cement Concrete| CuM 36506 35007 1498 96%

10
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Description of Works T Weig]ﬁage Planned Acﬁ;r__ Cumu. Actual
Progress -Progress Till Progress Till
Dec'23 Dec' 23
Engineering 5% 5% 5.00% 100.00%
Procurement 40% 40% 39.99% 99.98%
Construction 40% 40% 35.02% 87.55%
Testing: Commissioning & 15% 15% 5.87% 39.10%
Completion
Total Physical Progress 100% 100% 85.88% 85.88%
Total Financial Progress 100% 100% 81.47% 81%

The copy of letter dated 01.02.2024 sent by JTETA is

enclosed herewith and marked as Annexure No.-11.

That after the construction of new 20 MLD CETP &
allied structures like closed conveyance system to carry
primarily treated effluent from member tannery units to
CETP & CCRP and upgradation of existing PETP by
tanneries, complete elimination of accidental discharge in

river Ganga would be ensured.

That U.P. Pollution Control Board has directed JTETA
to submit monitorable ferti-irrigation plan vide letter dated
18.11.2023. Secretary, JTETA vide its letter dated
24.11.2023 has informed that the existing CETP and STP are
together discharging the treated water of 214 MLD (Existing
flow capacity 130 MLD+43 MLD+5 MLD+36 MLD)in the
irrigation channel. As per the site survey, the existing
irrigation channel has the capacity to withstand more than
240 MLD. Hence, the proposed CETP capacity of 20 MLD

ensures that the treated water discharge will not exceed the

11
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capacity of the existing irrigation channel. This will help to
maintain a sustainable and efficient irrigation system
without causing any potential issues or overloading. Also, as
per the contract issued by the NMCG, it has been clearly
declared that the treated water has to be discharged into the

existing irrigation channel.

Further JTETA has informed that they are in the
process of selecting reputed institute for preparation of
Irrigation management plan and assessing the present

system of ferti-irrigation.

That it is submitted that in compliance of Hon'ble NGT order
dated 21.08.2023 in O.A. No. 528/2023, the Joint
Committee has been constituted and the committee has
visited the site, had taken ground water samples from
different locations of Village Gudhrauli, Fatehpur. Régional
Officer, UPPCB Prayagraj has send report vide letter dated
18.01.2024 informing that during Visit by Joint Committee
at Village- Gudhrauli Fatehpur on 04.01.2024, Chromium
waste was found dumped at low lying area and road side.
The ground water from handpump was also found
contaminated and it has been reported that the waste was
thrown by 04 BCS manufacturing units M/s Madhuchandra
Techno Chem Fatehpur, M/s Associates Chemical Works
Fatehpur, M/s Ashiyana Chemicals Fathepur and M/s Asma
Chemicals Fatehpur. The copy of Regional Office report is

attached herewith and marked as Annexure-12,

12
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On recommendation of Regional Officer, Prayagraj,

show cause notices has been issued on 29.01.2024 to these

04 units for imposition of Environmental Compensation for
dumping of waste in Village Gudhrauli, Fatehpur. The copy
of show cause notices are attached herewith and marked as
Annexure-13.

That it is submitted that Government of Uttar Pradesh is
committed, towards maintaining the water quality of river
Ganga and for ensuring compliance of orders of Hon'ble
Tribunal.

The above compliance report is being placed for

consideration of this Hon'ble Tribunal.

LUCKNOW
DATED: 01-02-2024

(Sanjeev Kumar Singh)
Member Secretary -
U.P. Pollution Control Board

13
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